
Bill is pending and another Bill is 
referred back for reconsideration by 
Parliament. The Indian Post Office 
(Amendment) Bill, 1986 was sent to 
the President for his assent on the 
19th December, 1986. The said Bill has 
been returned by the President to the 
Chairman, Rajya Sabha, with a message 
dated 7th January, 1990, that the same 
may be reconsidered by the Houses 
of Parliament. The Salary, Allowances 
and Pension of Members of Parliament 
(Amendment) Bill, 1991 was sent to the 
President for assent on 19th March, 
1991. Although the Bill has not been 
returned by the President, certain 
clarifications have been sought re- 
garding the validity of the amendments 
moved and accepted in the Lok Sabha 
on 12th March, 1991. 

(c) Sice there is no time limit 
fixed for returning such Bills, it is not 
possible to indicate the time by which 
the Bill is likely to be cleared. 

Overdraft by Bihar Goveroment - 
2343. SHRI RAM NAIK : Will the 

Minister ot riPh4M7575t pleased 
to state : 

(a) whether the Reserve Bank of 
India has refused to honour the un- 
autborised overdraft of the Govern- 
ment of Bihar; 

@) if so, since when; 

(c) the total amount of overdraft 
onthat date and what was the autho- 
rised Limit ; 

(d) whether thz &serve Bank of 
Iodi~  h .s exlrninzd anl analyscd the 
reasons for increase in unauthorised 
overdraft ; 

(e) if so, the findings thereof? 

THE MINISTER OF STATE IN 
?HE MINISTRY OF FINANCE 
(SHRi SHANTARAM POTDUKHE): 
(a) Undcr the Overdraft RegIdation 
Scheme, the Reserve Bank of India 
woald iswe instructions for refusing 
to honour payments on behalf of the 
!weir  Go~cmmeat only when the 
,vdnafb co&ues for more than 
@*a o o d i r c  waking days ffom 

the date of emergence of overdraft. 
In the current financial year, the over- 
drafts which occurred in the account 
of the Government of Bihar with the 
Reserve Bank of India were cleared 
within the time limit of seven conse- 
cutive working days stipulated under 
the Overdraft Regulation Scheme. The 
Reserve Bank of India did not, there- 
fore, have any occasion to refuse to 
honour payment on behalf of the 
Government of Bihar, so far, during 
the current financial year. 

(b) to (e) In view of (a) above, the 
question does not arise. 

[Tmnslarion] 4 
Investment by I1.B.L .ad Public Sector 
B a n k s ~ ~ ' i ~ t o t i 0 ~ 0  in Bihar - 7 

(a) the amount of investment made 
by the Reserve Bank of India and other 
public sector banks/financial institu- 
tions in the various States during the 
years 1989-90 and 1990-91, State-wise ; 

(b) whether the Government pro- 
pose to make investment in Bihar 
according to its population; 

(c) if so, the details thefeof; and 
(d) if not, the reasons therefor? 
THE MINISTER OF STATE IN 

THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH) : (a) Reserve 
Bank of India (RBI) has reported that 
they do not subscribe to the bonds 
issued by State Governments/Statc 
bodies. The public sector banks in- 
vest in the stcurities issued by Stab 
Governments/State bodies. The amount 
of investment made by public sector 
banks during the yeam 1989-90 and 
1990.91 in the securities issued by State 
Govcrnm~~~ts/State bodies is given in 
Statement I. As regards Statcwise 
investments of finaacial institutions. 
data are not available for the years 
1989-90 and 1990-91. However, data 
on Statewise assistanca sanctioned and 
disbursed by dl financial institutions 
for 1989-90 are furnishad in Statamant 
II. Similar data for 1990.91 is still 
not avrilrble. 



(b) to (d) The public sector banks STATEMENT I 
have been advised by RBI to achieve a deposit ratio of at least 60% Statement showing [the State-wise 
in respect of their rural and semi of Investment by Public 
urban branches separately. The above Sector Bank's in the securities issued 
mgeb  are with reference to location by State Governments and the State 
of branches in the State and not with Bodies 
regards to population of the area (Rs. C m )  
served by these branches. 

Amount of Inveet- 
States ment in Securities The credit deposit ratio of Bihar Ki. as at the end of March '89, March 1989-90 19W91 

'90 and December '90 as well as All 
India average for the same period is 
given below : 

Credit Deposit 
Year Ratio (Yd 

Bihar All India 

March, 1989 . , 39 96 65 .4 

March 1990 . . 40.0 65.8 

It may be observed that the C:D 
ratio in Bihar is lower compared to 
the ratio for All India. However, 
it may be stated that credit deposit 
ratio is not the sole indicator of eco- 
nomic development of a particular 
State/Region. The actual level of credit 
in relation to locally mobilised deposits 
in a particular State or Region de- 
pends upon the credit absorption capa- 
city of the StatetRegion which in turn 
is determined and influenced by factors 
such as development of infrastructural 
facilities like Irrigation, Power, Rail, 
Road, Transport etc. and availability 
of required inputs and marketing outlet 
for agricultural, industrial production 
etc. Nevertheless, the banks have been 
adviced to ensure that wide regional 
disparities among various States in 
m d i t  deployment are avoided and 
effective steps arc taken to increase 
the flow of credit to all productive and 
identified viable proposals in deficient 
areas. The matter is also monitored 
b State Lave1 Bankers Committee ( J L B ~ .  suts ~ovsrnm~nt md RBI 
on regular bash 

1 Andhra Pradesh 

2 AtuDachalPradesh 

3 A s s a m . .  

4 Bihar . . 
5 Goa . . . 
6 Gujarat . . 
7 Haryana . . 
8 Himachal Ptadcsh 

9 Jammu & Kashmu 

10 Karnataka . 
1 1  Kerala . . 
12 Madhya Pradesh 

13 Maharasbtnt 

14 Manbur . 
15 Megbalaya 

16 Nagaland . 
17 Otissa . 
18 Punjab . 
19 Rajasthan . 
20 Sikkim . 
21 Tamil Nadu 

22 Ttipura . 
23 Uttar Radesh . 
24 west Bcn~al . 

TOTAL . . 



5 f Written Ans~ers AUGUST 9, 1991 Written A-wers 52 

STATEMENT I1 THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE Statetnenr showing State-wise as!is- (SHRI P. CHIDAMBARAM) : (a) to 

lance sanctioned and disbursed during (,.) In respect of guarantc, @ven by the Yrur 1989-90 by ail Financial the E~~~~ credit G~~~~~~ corpo- 
Instirutions ration of India Limited (ECGC) re- 

(Rs. crores) lating to Middle East (GI& coukies 
claims in respect of seven guarantees 

Sr. State/Uqion Sanctioned Disburs- amounting to Rs. 161 '62 crores have 
No. Temtones ed been received by ECGC. Out of this, 

in four cases, the claims are not pay- 
1 Andhra pradesh 1075.45 727.22 able at this stage according to ECGC 
2 Arunachal Pradesh 1 -76 .I6 since the banks have not yet remitted 
3 Assam . 221 .82 64.04 the amounts under the relative gua- 
4 Bihar . rantees to the overseas banks. In one 
5 Goa . 426 '26 'j8 '34 case, the claim has been admitted 
6 Gujarat . 

126.84 83 '20 by ECGC and disbursement will be 
ltig9 loo4 'DQ made after fulfilment of necessary for- 

7 Haryana . 555 -51 298 -78 malities by the bank. The remaining 
8 Himachal Pradesh 162.01 99.67 two cases are under scrutiny. 
9 Jammu& Kasbmir 65-92 62.44 (jSNcn CompDs. 10 Karnataka . 627 370 497.78 kb&= 

1 1  Kerala . . 277.41 218.67 Expijrters 
12 Madhya Pradesh 645 5 2  460 -19 2346. 
13 Maharashtra . 4036.55 2153 42 HOTm 
14 Manipur . , 10 a96 9.57 ~ R C E  be pleased to state : 
15 Meaalaya . 11'65 lZa62 (a) whether the Government pro- 
16 Mizoram . 4.71 4.66 pose to introduce a new Compensa- 
17 Nagaland . 3 .70 4 ~ 4 6  ion Scheme for the exporters; 
18 Orissa . . 443.36 
19 Punjab . . 385.59 
20 Rajasthan . . 639.95 
21 Sikkim . 6 -51 
22 Tamil Nadu . 1249.97 
23 Tripura . 9 -87 
24 UUar Pradesh . 1 1 8 1 ~ 7 7  
25 West Bengal . 643 ~ 6 6  
26 Union Territories 330 -05 

TOTAL . . 14843 a59 

VISHWANA 
I the Minister yf 

pleased to state : 

(b) if so, the details thereof and 
when it is likely to be introduced; 
and 

(c) the percentage increase in the 
exports envisaged as a result of this 
scheme ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMERCE 
(SHRI P. CHIDAMBARAM) : (a) No 
such proposal is under consideration. 

(b) and (c) Do not arise. 
[English] 

(c) if not, the reasons t h f o r  ? every dollar spent on imports; 




